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Petition(s) for Special Leave to Appeal (Crl) No(s).1633/2008

(From the judgnent and order dated 07/02/2008 in CRLM No. 53747/2007 of
The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

MANJI T KUMAR DUA Petitioner(s)
VERSUS

STATE OF PUNJAB Respondent ( s)
(Wth appln(s) for bail and office report)

Dat e: 15/05/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE P. P. NAOLEKAR
HON BLE MR JUSTICE V. S. S| RPURKAR

For Petitioner(s) Ms. Indu Mal hotra, Sr. Adv.
M. Madhukar Pandey, Adv.
M. R shi Ml hotra, Adv.

For Respondent (s) Kul di p Si ngh, Adv.
R K. Pandey, Adv.
T.P. Mshra, Adv.

H. S. Sandhu, Adv.

SSS%

UPON hearing counsel the Court nade the foll ow ng
ORDER

The Petitioner shall be released on bail on his
furni shing personal bond in the sumof Rs.10,000/- with one
surety of the |like amount to the satisfaction of the trial court.

The special |eave petition stands di sposed of.

(K. K. Chaw a) (Neeru Bala Vij)
Court Master Court Master



